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DR.T. SUBBARAMI REDDY: Sir, | will be very brief. Before speaking
on this Bill, | want to move a Bill mentioned against my name at serial
number 15. | want to also introduce the Bill. Sir, at the time of introduction,
my name was called, but | was not here.

THE VICE-CHAIRMAN (SHRI LALITBHAI MEHTA): You have to move
the Bill first and then introduce it.

THE CONSTITUTION (AMENDMENT) BILL, 2003
(TO AMEND ARTICLE 130)

DR. T. SUBBARAMI REDDY: (Andhra Pradesh): Sir, | beg to move
for leave to introduce a Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.

THE VICE-CHAIRMAN (SHRI LALITBHAI MEHTA): Dr. Reddy, you
can now speak on the Bill moved by Smt. Bimba Raikar.

THE WOMEN AND GIRLS (PREVENTION OF STRIPPING,
TEASING, MOLESTATION, BRANDING ASWITCHES AND
OFFER AS DEVADASIS) BILL, 2003-CONTD.

DR.T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | welcome and
also fully support the Women and Girls (Prevention of Stripping, Teasing,
Molestation, Branding as Witches and Devadasis) Bill, 2003, moved by
Smt. Bimba Raikar, Sir, | want to draw the attention of Mr. Gautam.
...{Interruptions)... He is not listening to it.
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SHRI SANGH PRIYA GAUTAM: | am listening to you with full
attention!

DR.T. SUBBARAMI REDDY: Sir, | first admire his revolutionary and
dynamic thoughts. As part of the Government of India, and also in his
personal capacity, he has expressed his views. | really admire him. Sir,
{ am not going to repeat all the points which are made by others. The first
important point is about the rape cases. We fesl extremely sad because
more and more rape incidents are taking place in various parts of the
world, and in India too, particularly in Delhi, a pride city of the country,
and also the Capital. Several times, rape incidents are taking piace. The
police chase the culprit. But it takes two or three years for them to catch
the culprit, that toc with great struggle. The trial in a rape incident, which
took place two years back, is still going on. What is happening is, in
between the culprit disappears, leaving the girl, who is the actual sufferer,
to struggle. She becomes fed up to go to the court repeatedly. In the
meantime, the accused tries to escape. My submission is, besides taking
several measures, efforts should be made to see that rapes do not take
place. For instance, at such places like parks, bus stands, the India
Gate, residential areas and such cther places, the Government must
provide much more security and put much more police to watch if any
culprits are attempting do it.

Secondly, besides this, when we catch such culprits, there could be
special courts to try them. Special courts shouid be constituted. Special
courts must try such cases and the Government must see that the special
courts decide the case within a few months and punish the culprit. Today,
there is total fearlessness. A culprit commits a crime, trial goes on for
years and ultimately nothing happens. | appeal to the Government to
bear this in mind. In future, there may be a lot of amendments, Mr. Gautam
has been saying so many things. He, along with Rajnath Singhiji, must
persuade the Government to constitute special courts and toc see that
such culprits are punished, without dragging on the trial, as eariy as
possible,

It is really sad that during the 34th International Film Festival, which
was watched all over the world, when a picture was going on, a Swiss
Embassy diplomat was raped and till today the police were not able to
catch the culprit. | call upon the Government to see that the police chase
and catch the culprits.
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The next point is teasing. Teasing is a very bad thing. In hostels and
colleges, where co-education is there, innocent girls are teased by boys
in a very cruel and rude way. There are incidents where college girls
committed suicide when they were hurt so badly. How do we prevent it?
it can't be prevented by giving speeches here by anybody. How should
the Government do it? Here comes social transformation. College lecturers
and professors, who are teaching the students, must inculcate in the
minds of boys and girls that they should not do such things in their life,
they should not make people to laugh at them, they should never tease
the girls, make them cry and, sometimes, commit suicide. This kind of
social transformation should happen in their minds. Therefore, in colleges,
schools and other places, while giving normal education, this must also
be inculcated in the minds of the students and the people. Things like
parading women naked in an innocent, foclish, emotional and fascinating
way or converting them into Devadasis or beating women, by mistake,
taking them as witches and killers, are happening. Suddenly, in a village,
if such things take place, we can't blame the police or the Government
and ask them why they are not able to prevent them. There is a method
of prevention, that is, creating awareness in the society. There are some
NGOs. There are some social organisations. There are voluntary
organisations. There are women voluntary organisations. They must
preach and inform the villagers and the innocent people that the days
have changed; don't go in the wrong track; don't be innocent and ignore
it; it is very unfair and it is totally a sin to ill-treat women; God will not
pardon anybody whao hurts or ill-treats women foolishly in the name of
religion, and, theretore, don't do it. This type of a message must go.

Secondly, the media people, journalists, local tehsildars or
Government executives must inform the police, if anything takes place
and action must be taken immediately against the people who are
responsible for attacking the women, by mistake, taking them as witches
or converting them into Devadasis or making them walk naked in a foolish
way. Those who do such things should be punished immediately and
such things should be prevented by preaching the people. | have got
some statistics with me. In the month of August, in New Delhi, in 15
days, | understand, 15 rapes tcok place. Therefore, at ieast, in New Delhi
city the police should be alert..How? Of course, it is very difficult to say
where and when such an incident would happen. Still there is a possibility.
In such places like the India Gate; bus stands, etc., where much traffic
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or much people are not there, definitely the policy must have a watch in
mufti, not in the normal police uniform. If any youngster or any middle
aged person is found in a street in a drunken condition and is misbehaving
with others, especially women, the police should immediately catch hold
of him and take action against him; otherwise, these problems cannot be
solved. In a modern society, in the 21st Century, when the world is
advancing scientifically, still in this great country of Mahatma Gandhi,
Gautam Buddha and Vivekananda, these atrocious things are happening,
which is very unfortunate. To solve these problems, the only solution is
awareness. There is a need to create awareness in the minds of the
people. You must make some efforts. There is no use of simply blaming
the police or this man or that man. The Government must make some
efforts. Besides the efforts of the Government and the police, the most
important thing to do in the country is, we must make efforts to tell the
people that these types of things will only given bad name and if you
commit such crimes, the God will punish you. Such kind of awareness
should be created in the minds of the people. This can be done by
transforming their minds. In this way they can be brought to the right
track. If they still go on the wrong track, the Government should
definitely punish them. As you know, such cases take very long time
in courts. This can be taken care of by setting up Special Courts to
settle the cases early and certain time-limit should be fixed within
which the cases could be disposed of and the culprits could be punished.
The Government must make efforts at the college, school and hostel
ievel to see that if anybody tries to play mischief, he is punished severely.
We must make such efforts.

| am very happy that many hon. Members have participated in the
debate on this Bill. Cutting across party lines and cutting across caste,
community and religious affiliations, let us get united. Let us make India
a glorious country and India's name should be there on the world map as
a highly civilized society, where woman is respected as a goddess, as a
mother and as a sister. Thank you.

THE VICE-CHAIRMAN (SHRI LALITBHAI MEHTA): Mr. Reddy, you
perform many yaganas and you also hold religious discourses. | expect
that you would utilise these events for creating social awareness.

DR.T. SUBBARAMI REDDY: Sir, | keep telling about it to everyone.
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SHR! G.K. VASAN (Tamil Nadu): Mr. Vice-Chairman, Sir, | rise to
support this Bill. Even after 54 years of Independence, we are talking on
the subject of rape, eve-teasing and harassment to women, It has become
a very common feature in our country. To stop all such things, as Dr.
Subbarami Reddy has said, awareness is the only solution. Awareness
should start at the school and college level. The school and coliege
students should be educated about it. That is very important. The
Government should make this subject compulsory in schools and
colleges. That is my personal feeling. The Government should constitute
a Ministry or a Cell to monitor that these kind of things do not happen
with women. The police should maintain law and order properly.
Sometimes, the police, which has to maintain law and order, is found
responsible for such crimes. It should be dealt with very severely. The
Government should take this respansibility upon itself. As you know,
some times, in TV serials and movies these kinds of crimes are
encouraged. So it becomes a role model for some people. Definitely,
such programmes should be banned. There are some 24 hour channels
which show kind of programmes. There is a Fashion Channel which
definitely spoiis the minds of the people. It should be stopped immediately.
The Government must take these things into consideration. If you really
want to do something for the wormen, then there should be a provision for
rigorous punishment for those who commit such crimes so that these
things do not happen in future. The Government should set up Special

Courts for this purpose. With thiese suggestions, | support the Bill. Thank
you.
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THE VICE-CHIRMAN {SHRI SURESH PACHOURI): Mrs. Bimba
Raikar, are you withdrawing your Bill? Or should | put the motion to vote?

SHRIMATI BIMBA RAIKAR (Karnataka): Sir, before that, | wish to
say a few words.

First of all, | want to thank all my colleagues who have participated
on this Bill wholeheartedly. | also thank the hon. Minister Shri Gautamii,
who also spoken very eloquently and shown his respect towards
women. At the same time, | would like to thank the hon. Minister, who
has given a comprehensive and convincing reply that | am fully satisfied.
I have full faith in her that she will, definitely, do something good for
women, since she is also a mahila. She knows my pain. | am sure that
she would do something for women. Also, | thank the Chairman, who has
given us time to discuss this Bill in a wide and lucid manner.

| had already spoken last time, but | wish to add something now.
Why | am bent upon this Bill is ours is a sacred country where women
are respected. From the ancient times, we respect our women in all fields.
Our rishi-munis gave protection to Sita when she was in jungle. When
Dussasan put his hands on Draupadi, Lord Krishna came down to protect
her. See what is happening today. Even if we shout on road, not even a
single policeman comes to protect us. That is why, now-a-days, we feel
bad. In our country, we don't say 'Krishna-Radha', but we say 'Radha-
Krishna'; we don't say ‘Narayana-Lakshmi', but we say 'Lakshmi-Nayarana';
in the same way, we don't say 'Hama-Sita', we only say 'Sita-Rama'. This
means, in our country, more respect is given toc women and we cannot
forget it. Most of the rivers in our country are known as Papanasinis. The
names—Ganga, Bhaghirathi, Saraswathi, Arkavathi, Sharavati, Cauvery,
Narmada, Godavari—are in feminine gender. Even here, we say
Brahmaputra is also a feminine gender. But, there, they say, it is Tho-
Brahmaputra. That means, we have got so much respect for the ferminine
gender. But, today, everything has been changed. Where are we today?
We have to bring this Bill before the House because, today, we feel that
we are not safe. The protection that is necessary has not been given to
a lady. The ladies are taken for granted. We are not getting the desired
respect. Sir, on roads and in colleges, or, wherever we go, we are not
treated with respect. Even in decision-making, males get more preference
than female. Where are the posts for ladies? Where are ladies involved in
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decision-making? Where are women judges? Where are women in the
higher echelons? In no way ladies are inferior. In the clden days, our
Sant Meerabai, Sita, Draupadi, were known for their tapasya and lyaga.
In political field also we had Sarojini Naidu, Annie Besant and indira
Gandhi etc.

it vy fira e vi= afeen <t fuaffeec ) eard fod < zgls siv afemn &

SHRIMAT| BIMBA RAIKAR: We have Jhansi-ki-Rani and Kittore
Chennamma. They fought in the battiefield. They were not less. We were
no less in any manner. But, today, we feeal that we are not getting the
same kind of respect that we were getting earlier. Sir, as 1 said, even the
police do not care us. That is why we are, today, speaking on this Bill; we
are speaking of dowry harassment, we are speaking of rape; we are
speaking of devdassis and naked women parade, which had taken place
in Karnataka. we were against it. There was a big violence. The Devdassis
pratha s still prevailing in Karnataka. Girls are sent to Bombay. They are
treated as prostitutes. So, keeping all these things in mind, | feel, we
need more protection. However, the hon. Minister has given me all the
assurances. | don't want to take much time of the House. She has given
me a very detailed reply. She has really studied what | had spoken, each
and every word, last time. She has given me a very good reply. But |
would like to suggest one thing, Madam, that everywhere there is law, |
agree to that, but what happens in such cases is, if a person is given
punishment and sent to jail for ten years or fifteen years, the public
meamory is very short. After sometime everybody forgets. So, | feel that
instead of capital punishment, it should be a deterrent punishment in
such cases. For example, in Gulf countries, if you commit a crime, your
hands are cut oft, your legs are cut off, a big brand is put on your forehead.
So, what happens is, those who are surrounding him and of the same
mentality, when they think of committing any crime, they remember, "Oh!
If we do like this, this is the punishment." Otherwise, what happens is, if
somebody goes to jail, after two days a big man goes and gets him
retleased on bail. Again that person comes out, and the fear of the law
goes away. They think 2 Wt %13 31, ¥R a7 9 § @& o 91¢ § @zt an
FTER | This idea shouid not be there. That is why | really feel that there
should be some deterrent punishment for such crimes, which will be
remembered by the offender througout his life. Even the people around
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him and his relatives will also remember that they should not indulge in
such things. So with these words, |, once again, thank the hon. Minister,
who has given me a very good reply. | am very much satisfied with her
reply. If the hon. Minister gives me an assurance that she would do
something in this regard, 1 will withdraw my Bill. | am not against men.
Whosoever commits a crime, whether a man or a woman, he or she
should be punished. Thank you very much.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Shrimati Bimba
Raikar, after listening to your reply—because you are the Mover—I| am
sure, you are confident that whatever suggestions you have made, would
be taken into consideration sericusly. That is why | am asking you: Are
you withdrawing your Bifl?

SHRIMATI BIMBA RAIKAR: Yes, Sir. if the hon. Minister assures
me, | would definitely withdraw my bill.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): She has
already assured.

SHRIMAT! BIMBA RAIKAR: Sir, | withdraw my bill.
The Bilf was, by leave, withdrawn.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Now, we take
up the next Bill, that is, The High Court of Gujarat {(Establishment of a
Permanent Bench at Surat) Bill, 2001. Shirmati Savita Sharda to move
the motion of consideration of the High Court of Gujarat (Establishment
of a Permanent Bench at Surat) Bill, 2001.

THE HIGH COURT OF GUJARAT (ESTABLISHMENT OF A
PERMANENT BENCH AT SURAT) BILL, 2001
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